IN THE CENTRAL ADMINISTRATIVE TRICB’UNAL
AHMEDABAD BENCH

O.A. No. 166/
FANo.
DATE OF DECISION 30, B
Petitioner
»JePatel Advocate for the Petitioner(s)
Versus
LR e e e e Respondent
. SeShavde Advocate for the Respondent(s)
CORAM
The Hon’ble Mr. B.B«Patel : Vice C
The Hon’ble Mr. VeRadhakrishnan : Member (a)

1. Whether Reporters of local papers may be allowed to see the Judgement ? 2

2. To be referred to the Reporter or not ?
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3. Whether their Lordships wish to see the fair copy of the Judgement ?

4. Whether it needs to be circulated to other Benches of the Tribunal ? ),
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1. Shri Gumansingh G
2+ Shri Mahendra Singh

3. shri Mohan gh
4. shri Manish Kumar Sharma
5e Shri P.Parmar 3

Ansari, Advocate
wad, Khadia, Ahmedabad-

380001«

o

Versus

1. Union of India
Oowning Indian Railways.,
Chairman, Railway Board,
Rail Bhavan, New Delhie.
De Western Railways, Repe. by

i
its General Manager,
churchgate, Bombaye.
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QeleNOo166/92

Dates 30/9/1993

Hon 'ble Mr.N.BePatel ¢ Vice Chairman

Mr.NeSeShevde, under instructions from the respondents

er dated 15.5.1987 will be

subject to the decision
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of any recovery
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The application stands disposed of as withdrawn.

No order as to coOstse

b )

20 The respondents shall complete theLfixation
of pay and kake payment to the applicants pursuant to
the above statement within a period of three months

from the dste of the receipt of a copy of this order.
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(VeRadhakrishnan) (Ne
Member (A) Vice Chairman

QedebDe



